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wfes I TRy, @® g ot @1 B W S &1 8 Afed SEel ad ag off
fe a8l sTARRTHe @ dieem ot @8l wem A Ryaw TR W], 98 agd s
FrEar frear ol d omudl R Wrg St @l gar @wEm fe el deEed fGw oSt oA
Th gu e fafed B Pl 998 iR 89 YU ol el @1 wacl 4 8 fad
ugel fola o form & fo A @uigyr A UfaR Wiolee BRIk IE I9 dRE @l
B, 9 dRE S deudr &l ofl| S gad gAY T8 <@l fd 9 A 9IRS
udf & wurEEl O, BW osW @@ T ¥ 39 G ex S| v 98l ' wedrl W
FE1 F Aded I © fF IW F STAWHE F S WA B §, STH U P A
TE A BRY, WY WRA™ ST Uiel 81, SIUAUH Bl G iR gaN Bl gedr B
T, Al Bl Tl IEl ol B @l WRPR ®, H VA T8 dieal g1 TR AEd |
3 o7 v fear f5 ¥l 356 W&l oWl SR WEd! gAETl BRI 4 I8 FE fF
B WRPR &I I Wbd | TAR UK g dwm off, «fed ' war & 0w A 9nl|
B | Ble & R HE R f& ' Wer & e dad| ol ff gvi wwiss
ofERE 21 Jed S, o @ e ¥ fF g8t A " € wgeew AN OE,
Hg AW IE B AMUB] P b BT 87 AU I Al Tl PR WA 2| S Usd
g3 o f 3 WM # wwWiss ufMeE 'el faan W 99 Bl dddr §1 Wfed sud
R WE WHR T @ R @R & 9 dexy god & [Jd @Ry, g8 @
TRTI ...(TGE)...

Uy #wEled, 99 39 9d B e § % s d8M o §Edl 98l &
SgAUHT & IR H Al BT Hiel e ' oIl FREE & dR A SeEwd  aRd
g @st S off ulla &, S off @et & @A A B, & get gher @ F fav, g8
P SqauHe b T W QI YA @R I | gl ART SMU SmuE ® 6 A o
Rellgee @ & om0 99 Rolged @ 7= a= ARl

MR. CHAIRMAN: I shall now put the Resolution to vote. The question is:
"That this House approves the Proclamation issued by the
President on the 18th January, 2013 under article 356(1) of
the Constitution in relation to the State of Jharkhand."

The motion was adopted.
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GOVERNMENT BILL

The Sexual Harassment of Women at Workplace Prevention, Prohibition and

Redressal) Bill, 2012

MR. CHAIRMAN: Okay; now, we take up the Sexual Harassment of Women
at Workplace (Prevention, Prohibition and Redressal) Bill, 2012.

AR Td g R A@eerm wt wog wEl el gon fiReny: smevvig @
S, # ywmE eRdl g (e

gl & BRRYA W WfTe Sdlsd W WRE MR odffte Saled &
gRarel & faRer den Sww HWdfa @ S9e engifie fawdl @1 Sudy e G
oo R, o 9 gRT WRG v9 H, foar fear s

quufa Sff, die w9 d I8 fOd SRSl 3 RyawR, 2012 @ wika fear wanl
3 foa &1 = SRw T fF akeni @ S96 erf rd @ Sie wOgRfd wEld
feor S 8k I9@1 Sexual Harassment at Workplace &1 Svl I8 fdd v& U1
fdd & S o 3Mu H Ugel IR @ WA T SR Sleg g WW B AgAfd A T9
W Ve Il 39 e @1 Sew ¥ % oue 9d wi W AfRensi @) emendl gRfard
I€ ¥dh, d gl oNE 9 P B Th, ShHANNdSl THAUEMS B W R 9 [Ewy
B AP d BM PR b AT ARl €, S Se¥H Bl ARM A W IR qh |

$9&% fog ugel Indian Penal Code ® w3 g wifiew & 9, S Article
354, Article 309 etc. etc., $aF 3Iemal GUH B B P MEgS oz off, S
Vishaka Vs. State of Rajasthan, <fs a8 wa A% organized sector # e,
unorganized sector # TEI o7l SHfY 39 4 &1 39 #em @ @Rm W fF W W
d fa W working place &, @® 9 organized sector ¥ B AT unorganized sector
d g, dAfzamei @ R @Ele e S |9, NEY J U dE-al el dvE 9
PR OGP, R Wad wU F MU gEAhed RAfd H guR "l

$9% 9=y § AR Parliamentary Standing Committee & & suggestions
3R recommendations ! ofi, RH &H Fgd @ fyem ¥l ST@I TP suggestion
3R recommendation it &4 fiel off, a8 u® ot f& @A domestic workers @I W
@ WY, s 39 fdd & o/ex, S Afed Wi # dMW Fdl g, 37 domestic
workers @I Hl @ WA §1 USWl IR T ORE bl [ IR ¥ B bad WEHRI
THRI A BM BRA gl Aend & e, afed Sl IRWReRI PR W« A e
@l € 9 J labour % wU H HEl FHM HIl & AT unorganized sector H HH
FIAT B, ST W AR B TEH @ T T



Government [26 FEB., 2013] Bill 405

3 9 & o W@yl usgell & AW A H oM wEdl W aqrEr @,
14, as proposed under clauses 2(a) and 2(n), the BII seeks to cover all women,
irrespective of their age, employment, status and protects them againt sexual
harassment at workplace, at all workplaces, both in public and private sector,
whether organized or unorganized.Women who are employed as well as those who
enter the workplaces as clients, customers and apprentices, students in all
educational institutions, and patients in hospitals are also sought to be covered

under this Bill.

39 o & <X Pad gb W H HE A diell Afeasit @ & T8 dfed
yrsde AR BT A1 fhlt ft utsde WU R B BRA drell "Rl @I, Sigi iR ot
BIS HAGe g 8l, 99 ¥ B s fHar T R

@1 ©; the Bill under clause 19 casts a responsibility on every employer to

create an environment at every workplace which is free from sexual harassment.

¥ @E 9, as proposed under clause 4, an Internal Complaints Committee is
required to be constituted at every workplace under the chairmanship of a senior
woman employee, which should comprise of a third party, NGO, etc., as well. On
receipt of a complaint, this Committee, as proposed under clause 10, facilitates
conciliation between the aggrieved woman and the respondent, if the woman prefers
such conciliation. Similarly, under Clause 26, the employer is liable to be punished if
he does not act on the recommendations or violates any other provisions of the Bill.
gdl e ¥, the District Officer of every district is required, under clause 6, to
constitute a Local Complaints Committee for the unorganized sector, headed by an
eminent woman and consisting of, at least, half women members with due
representation of SCs, STs, OBCs and minority communities to look into any
complaint of sexual harassment from workplaces which employ less than 10 workers
or when the complaint is against the employer. The Committee also receives
complaints from domestic workers. This Committee, like the Internal Complaints
Committee, facilitates conciliation if any aggrieved woman so desires and so on.
ggd 9r different clauses, S¥- Clause 13(3)(ii), Clause 18 s fav 7w ¥ @<y
14 # &A1 v@r € f&, "However, malicious intention is required to be proved, and
the inability to prove the charge shall attract action against the complainant." 3R
PIg AfFe malacious intention ¥ I malafide intention | B FHeH B g, ol
SHF fag ff OIS ufwre 8, Afed TR 98 FRed X W] 98 SHdl gd |



406 Government [RAJYA SABHA] Bill
it o diRy

B P, o SHHT mala fide intention &I AMT UMM $HH BART S iR emgH
fafiie 2, a8 90 days 'for completion of enquiry' Tl F@rsl 11(4) ST 8, T84 the
provision is, '60 days for taking action by the employer'. Then, there is the Clause
13(4). ¥ 3reT1-37elT Faitarst € Clause 16, Clause 11(4), Clause 13(4), Clause 12, of

Clause 19, Clause 29 which have already been sent to Members of the House.

I think, women would be able to access justice under the provisions of the
Bill only when they are aware of the existence of such a law as well as the
mechanism available to them. To achieve this objective, responsibility has been
given under Clause 19(c) to every employer to organize workshops and awareness
programmes at regular intervals for sensitizing the employee about the provisions of

the Bill.

Similarly, under Clause 2 (b), the District Officer is required to take necessary
measures for engaging non-governmental organizations for creation of awareness on

sexual harassment and the rights of woman.

Both the Central and State Government are mandated under Clause 24 to
develop relevant IEC and training material and organize awareness programmes to

promote understanding of the public of the provisions of this Bill.

qumafa Sft, # sl @y wEM 6 ww ol w@n w8, ¥g afeensi @l
gaer & fag 2, afe ST6 96 w9 W Sw el ARl il # wed ¥ o
Hoi fF SR dHsy B MR T f9d B U™ | g=gae |

The question was proposed.
MR. CHAIRMAN: I have a list of speakers. Dr. Najma Heptulla.
SI. 9l U Ul (HEF UQ¥): WX, BARI HAl Sl ggd € comprehensive
IR @gd Arel foa @ € ad 8 dwd €, 30 F@ioig 8, W9 delfold § o 9e-

|9 o A1 §1 g W Foiw g1 S gl Wead ¥ I8 [Ad dRdE A '
3R q9 39 9 R diem & fag wEr M gl

W, Ugd A H IE 9 dedl fF s WHR H1 8 Al W knee-jerk
reaction BT ¥ 3R ®Is WE T2 Bl 21 89 w@Red 8 T AT RINIT ACH B
T, @ B8F ey 7 wWede wx fewr R g oY Sieny 1 I8 Ue YR
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Y A, TG XU BRI H I@A! ®T by, Sl fAeell P ogeAl M| [Wh Aq@ W
<9 # ammre ATl fieell # ok fiwell @ @R qen ¢t gfwr A Swel fed oW
art F ugl, @ |l vies 8 N fF 'AR $fied emsa § aw 8 @ 2

gz el o & TR ust Afewrell & WICRE A XU F UWCRE F FrA el
g BF A I8 &1 gARI HA S S BRM fF SRREE ok sHeRRae ®9 W
PH 48 b PG YA B B, P dlegd ARl W g1 9 SRREE B € Al
FTeRREE TXIb A BN £ W, IE 9 G g A A8l Al B 48 @A €1 S
# fo:lt STrE dlew & fy M, A g9 U Uel, 99 q¥ udl o fd 48 @A €
W = W, I gad g3 o 5 I PV @I B B B, 3@ TH AR BAR
AHT S RET T

99 fewelt @1 X0 @ "ged g3, A WHR 7 e Rems diw aRed @t
FHS TE | BF HHST A Ut RUiE 1 ufee WY i dex Ul 9 W9
SEl WAl B WP PR IE A, 9 B WG AN, TR B AR SR P, B
| ¥ SHfle el of e ufese wrew feddl fam @1 oum wiwor #, s AT,
IEY UEW Wi, S9d Ugdl Wie, ARnsi @ Wl H ANER ¥ Wt fd ¥ oar
d P oFERAT SR FRA dld § SR BH g9 AHIE Elex I8 dEd o, R
TRE H MY, WX, AU Ugd O UIRAT o A7 ufermied] srhudd fafmexr 9 @wEd
J| W, Haad 1 I8l IE B W T fF W # Arierl 1 e a8, ufics
qAEd Bl SIBI RENG & IR H, ST gooid P IR H, S9@I N b aR #
U WU H PEAT US| IE ABAE B I | USd AR A A8w J Bel
o, S BTAR W P U yuHA! ¥, fF R fHA Hed & AR H e g, @
I e b1 Alsl B R EAd B, 1A ¥, €W @ MYl el & 65
T B T, e oel Wl AN URTSE @R @1 AlRel & aN W 3[Ud Wyur H
die ggdr ®, d Y S ¥E gaigy HAl off, WX, # oy @l § 6w e
7 fowell # el 8F & 9@ TH EHhd & 3G} IR WX I3 IR s faeel &
AU &I W 3% SR &S I8 s (b @Il dfeddl & aR H WaR AS | 3T
AU A AN B AST e Bl gollold o, BF AN B Hodlel, HERT H A
gfeedl & WA g "ed b R A ad gsl 9 A A@IGT €, # SEel W, H AT
PR A BEA B AEl A, A Swe fav e1g g€ g vEl ofl, afed g fed
ff Rwrd 4 7 sk # 7 < d R 9 Sg Hd e s @ T e
TRl @l w81 O, O™ &P BRPd dfeedl & W BRI &1 FT BT A8l
A7 FT BART BIA <&l A7 WA I§ & b BA BMA 996 8, UfeEme
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[ST. 9T U. guqeell]

o 9ga W worvi BF, Sud uifemricdt RS 9 & 9gd @ o B oA
H3 St B ARG wROSRT Al e el P} IE! g, SHal Algd dgd el 8, olfed
W, g9 ol € 6 9 P el @E FiRE <@dl € fF e 8 Sgm, TR Al
Rafadt & ar # AT & gaq @®rF 8F & dQ, 48 HIF B b A& R B
T? USRI SENG € B oMy @ <w H eAeAl g il R’ OSU SHS S
sfereem &) Uiy % erE g9 | wrRer FEl gl 8, dafed Sl
sPEMeeE &1 Soxd & 39 Ig Il W), f9d @ U @ & Seml 59 'ed #
B B, S g8 e & A fqa B o A8l e W e 6 Ra o @},
Ig A & URCRE Tl 9 U glex vee 99 oy, R waifsae oot &
faw veq 99 QT SR Bl Wl § b S B B, 98 B HEM & X I8l W
o WY, I¥F SR &xBeE 8l WY, AR R I BMH P SRHCIE B 91

I d w A B UGI? 3 5 W WP ©

w, § ¥gl gl 4@ yE FEA @A g fF G S <qwed W YRS T
M+ gaad!l fer@r ¥, 'The Sexual Harassment of Women at Workplace (Prevention,
Prohibition and Redressal) Bill'. #3 S, 80 ga<l SUQl Q-9 & 9id &1 $Y
T g7 F IRdl ® fAth dAwgerell sXwdHc & gar ®, W'l 4 &M &Rl 87 9l
gl STe1 fBRed evwde T8 B W S Hed wwHe e g @ g8
ST W dede@! A8l Bl Sl A R SHb Wi [SRepfAeE qE fhar S
3O ARgeE ENEHe foem @ @ oewd o U 3w evEe fored | eFR SR
B fed W 9 F sWHc BT ¥ A you cannot bring every harassment under
'sexual harassment'. 3R SH®I Heell BN@AC B, Al R AU SHD  HaGINd
T HTA? R USRI Sex AgSfefhrhed &1 o, o s gaa o forer &
BN T 3R SHDI 31U IR AEESRBIE I I &, a1 MU 3AS S & foaegl A
PR Al AU FHH Sfex BRWHAC PN odl H ¥ W AM o & e Rk
Afeeel & WU BT 82 PR R @1 9 gwy BhW, o oMU wRe fF AfRem &
1Y 9EH gXeHe fhar, Wfed srR @Ig w@fgen M € R 98 Ud Afgen &1 svddc
R, I dE Al ARG BXEHC & AT TE SN MR dE YW b Wi Al BNHHC
M, A 98 fhad ofid oMume wWiEE 98 YRY b WY BXEHS R, d 98
ARPIA EXFHT & S o WY, RO Ife diE dfken feel Aften @1 w4
M, A A IwA!l P drE F oo oie
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Mo S wfifedi @R €, S MUY W AR W ¥E Wifdwd @ § &
I HEfedl @ JIRAT Al BN MU WRPRI WRYWA Bl GG B G 8, 37
TR g8 sfwme o INTTl e Wl Ay RGN Alesl a1 J8l dxal ®,
gfed ool AfeAd i ded d W B dRadl Bl Bl Hed H O PH HIA arel
qfeeisli & I oM 3@ @rT B B9 sfwric wR, w®ife SR faT BvEdc

BT ¥, UE G AU A T 7 URAS WX I BRUNT HaeX & AR TH
THRIRS! (BgAT RAN Saerie) feurcde g &, S 3@ &Re @ fedl Hl e,
e a8 el Afker @ B W geEy @ B, B RYWa & IR W "rEar 2 sHal
Usde Aded # sfemc ey & U eue e @ oIRAT 87 S9d $uR deld
Bh, SAb SR fIRIfata @ ax U SERl F W iR S9e v smud U
N ERRAIR ¥, 39 IR A ud 39 9 # @ fw T8 fRwm g1 w®nm oaw S
872

MUY PEl, STEf 10 ¥ FW AN S Pd 8, d 98 39 [ & fdda am
S B OAM GG, SUd BROH 10 @ BHI, SRU St & B OH Al 10 B W
F ok W w A W 10 B8N, ol Y SRl MU BY s dRIM? SRl Bl
okl s Rt @R @I Al °F drell BN? SMUN 39 SHRTd BT delid
I B, A 99 wuRed & foy sfwnicsm @1 e a@ier BRme oMU SWd ar #
ogreT Hel Ay, Al H 9Hsl g f 8 wear & & b 8 9| a9 g9
St 9 F B PE [ AUBl T Uedl g, Al H I b I a9 qP gDl Usdl el
oA 5 s g9 o A1 el fawe ofmud @ s9d AWl $8 dav @) feal
qReg H, $TEH 3@ BH Al P dled & fou v Wt T8 8 wife It's like a
banyan tree, STIF 3fGX MU IR F@iroel S iy & ORI A9 s & § WK
Fel WM o g el foran 6 gwal sPwwced & aR H ey @ R arell g

M+ wiafedl @t I wEl | TRT Bevd WaeR ¥l 39 e @1 diege dad
Age wate | TE BRmI S M R B 2, 9 Wew & Ifdvd omd €1 37y
we # W w5 'R bevd WeeR & =e HOIed gy A
SRR BR Wh? RN I8 e oM A UBel SUA SW e @l Afgen HERE @ big
A v, Ak & W ¥ doge T@H a9l HE 9” oY g1 A7 "fgenm g AT
I ey A 9@ B 6 B9 39 GRE BT ARTRAIIE ol 2 g7 Al I8 ARl
g, e d& ¥ e omm A R fFw 21 R ®m e STe wiftew A
fome oo Wod TMadHe W, B9 ANl W A UM &)1 o, ofed S|er 98t d@,
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[ST. 9T U. guqeell]

YN v db HH dABY OMUI? BIF el s8R o feRgee dfdw w wdfedt
AT, MU U R AP ® Wgd ¥ e H O STh} BHCl g M B2
AHfoH e W 87 'R UEl UErd €1 e @ UEnd g, (SRgae @ el
g 3R TIR T8 T BR R Red B, Supfeed dem §1 oM yugd H

el R fEgwm # 50 WEE ARRAN gAeR AR B b BW IE BM I
TaId @l el T 9ed o & dugd @) o @ el Wl oMy adde SR %
Qua P ol €1 @ H el el wedl g b derad 91 R W SaEes gl g1
9% e iRy feRede @iffher Rger A son formr ® e sige & ar
d omud forar B, F®@1 UG M v f6 9 WEl SHMER W eM BR Ui SR
STh SR w fAfeE g R oo el € ufme @ B, S eM #X | 9|
T H @A A e W oo getll, ufide @ @ gRwmer 87 smu H oA Sl BER
g wifeamie & &3 € 'F @l 9 SRxd 8 TEl 8, 89 U gPpd Bl S o |
We are one who have flown over the cuckoo's nest. & 88 s fdal @I sa=il Soxd
Te T g q o d@ f fEE T gReie T8 e fE W w®e @1, w®ife S%
A & fb H Sae 9 Wedl g SR Seel BN BR Whdl g1 AR S SiRd Ul
e WA & g uR T Ae A § fag, w®@ oS9et sat fewma e f5 9w
IMfPAR & U TR AU TR b dR A Remd e § g1 FE @9
TE P} E g, A WA P A BRI g, RIP FRAHC Yagsrell dgi BIl &, S8l
IF@! SEE TE ¥, 98 A T8l A@@al 2 wA Sf, ofver qlewT @ wifiwl fad o™
AT AR e Bt 21 89 fod @t ) & 39, S9H eis 9d Rl w
TR @ BAN, Ve g9 S|

Suaaremd (31 foeel Rman die™E go)

Ue g+ & g8 S W URM P SXd &1 I8 WHR Al gA-ufeRd Bl
Jgl A 1T TRE € e ' wiel Rueed B §1 R gem, v # wEl, '
fafey 7 e T T fRanl e fafRery wed sead 'd ®, M T8 9eed |
R @ feffds e wwd € @ &1 g9 9 gEe A 8, ¢ H 8, AR
q g, gexEe # 8, dUqe H 8, faeell d B, $EI A B, 8@ MRS amer wedl
zero tolerance. MIFRER d&a AT, IT@1 oigUSl T8l dacll, SAdI I el dadl|
dA 39 WE P gH-shaca ™ ¥l I gY A, I A I B M, I F ISR o
SIRT & f&ar zero tolerance. 3@ A I8 @ M A oI @@ & b &9 AN @

oIgl zero telerance WR&R & Raamw feamr =@y f& @I tolerance @1, 8 o
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P BG BIN T T WRE ARGRN ¥ IW @R B ¥l AL I FE SRt ¥
zero tolerance against JIITIR against women. Zero tolerance atrocities against
women. B9 YU ggied TE XA, §H RA FH WY d&fwd TE I R FRA S
¢ €1 98 FEEd © b 3@ $ ARGl A gH Hl ARG W@l a@ @Al P wqdra
g, W, AUA oo od} H Gl # diell, MU translation G AIRATI

H HACT B YH G ddrG| Al 80 b qWH H S H FEl FABY 3MMs, Al

Siew fegmaqgeet @ed IR eSO 3fexy iRt St swrY Afgen gamsh off
g9 @i 9 Constitution Club # U skit @1 I8 skit § #1 v arfeben gamar ol
Jg # without prejudice to any Parliamentary Committee, any former Chief Justice
Committee, any judges Committee, without prejudice to anybody, @1 &1 g1 #4
Th 9 AGE A Bel, olfbd g8 dgd g dd WAl I§ aad H9 former Chief
Justice, Chairman Rajya Sabha & = 3fR former Prime Minister gfa=T el i
F AT FE| AT P TH GR SERIR deuE 9gd g9l A1 IAd a9k A el e
sy w&d @l €7 A wrgure | wel fe A Afeadr qRewEl A A B el A AR
fearl a9 o)1 g% Ot dedl € 6 A 9@ wen gl @ SAb Ak 9 del & dw
dal gl MM HAAT Bl AU Y8 AWl U AT b JUe X AUl 3 W
gEeE 4 gel & R S FHel 4 W g8l Boen famn S dW famn, R @
8?99k F @l f& ey Joint Parliamentary Committee a1 dfTg| drgemes A
Bl f& 3R Joint Parliamentary Committee = I &1 @81 @ & H? I W

gAR A ®El b, goR oMU Rems v SIRew @1 dHe! dH d oYl 39 W

EAE B IST TR M AR S HEl 5 A w9 q® T FRfCA SR HRT
REM? T4 Sk ok A B SI$P} HEI, §OR, M &I AM U o Hg, Sd db
CIEE MG SO B | L S s i A o s e o) o) B T O B s < ) B 1 A A s )
qR H Pl TGl TRl BRI B, I TP PUS] P Jga PR O] IHb dle S W
Pz ad g el BN R@ife IV PUS @ @ T @ TE HAST <@ ofll, SO
Rue ¢ <o 9@ S99 W @ BRI sy #Al S el |ard Qe @1 2l 3me
Jgl O U BIPR Tae I OGN, oAfd HY T8I oAl 6 T AT H OsHS SW
P FAX BN 99 TAR THRI IMGUR ST STl Wi AR Sl BSdd A Ul
JHYUT SN A WHR Bl Suderdl § Uh o gg W wiEel B SIUTl S9!
TS PB TEl BRI g8 R W P FUWR ST S sHe WAy ¥El FE
dedl g b ou wE e gl Seiel & Ay Rl € WR O WRE e § g
I wEl B R Bkl g9 fewrll T8l § @ g1 sl w=i b 9y § AR Bl
gfvan o IRt g f5 o g dem @1 wer faa
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10 YT SIHY (ORYM): #WElRd, d ¥ed @I dgd R A&l S0 A9
Sl 9gd &M W gA el M| AR vd e fadr #Everm B €Al weredr q
39 fd & IR o sga fRar @ fear fear ¥ weiew, § Women Empowerment
Committee ®! W1 IEW & R 39 R # BARI HACT & @B 4 W & gema Ry
T, S AUH TEH A fewr 7 ik W wElew 3 39 9 & e dEed ¥
TR fem 21 S9d Wiw WeR @ iR " St @ wem u@t § e dAfeemsi &t
9P B W W WA Iadled 9 froa e sreife T9ar St e @) off fe g9
Al @ wue oRf # forn W wifRw, Wfed @et o @iforerei @ orew AfRRemst &
|y A9 IAleT b oA AWM "Hied B8 % & 6 I8 Ud W™ HEl 99 W 2|
safey Afeen vd T e HAO™ 9 ddd A9 IAdied 9@ @ifd I8d) 39
fgae &1 ey IR fEa 2

meley, § w9 fadge & fau &= #@eiew & Fd iR 9Eer @1 W@rd
FRA g IR MEIe @1 Wl FRd gY AUl AR W A ddd AEE B P AW
gfes TP A BH F AW PO A @Al ABA G

Aeley, oMy fom #AfRemel & WU s6 o) & IMUAMSHE IIER, sdb YIS,
Aivor, oroRmy, WREAT ® TRE AFED TARGR b FAER YA & SR Rl F oW
5 @E P JARPR B B, b aR H B @ra Wl T8 dharl @ U Ry
Bl A gePp} g9l WY TEI 87 by AR AN IJUAl WHS H ¥§ El Sfenl H g
T had TP IOHRID Gl B WS BIM b AN A8l 9l Yl dfed Ud iR
LA 2 1 A = B 1 - T - e o 3 = M ) Ll B A L 1
e AfER wEl F A 8, ST gEWR B I8d §, d8od I8d ©, S-S IEd
g, R TSHl A gwy UUE GHS B A Ul Bl g | AfResll & ufa S Sl
YA | W B, T ¥ I8 W, 9% FaRN Ma ¥ e} e dd, AU aemel

A PR W Ib, UAId A PR WE db W ONE, Hel A Pel U UH WM
@Al B O YRSl Bl AU ER Bl g8d AT A, A A TS GEMOES Il g,
SR gl WEAl R 9 b YRS b w9 H W b Ul o WY, A SR B 98T
afedl & ufa ff Sa & AHRAr o WY, Al 'H ¥Rl WS Ble} WINULATSl BRA @l
SwRd el IR, Afeeet ¥ ouewE FOfav Wt san @ 99 B SRe”d e
el g fau wEl dud g ey

qeley, # fafr = #gley A @ o owEd, e o# oSt W W geen
o & e 99 aul @1 oMo g3 gar < & Sl 5 sl w e Afgen
F W B AF Idled Wl waER gen, a8l @ feEr @ o el 22 emw
STMGRI HE B 9@ Aoy, 8 9d dl Ul g W g8 IHer) fieEr R,
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DR. T.N. SEEMA (Kerala): Sir, I thank you very much for giving me this
opportunity. Sir, I rise to support the Sexual Harassment of Women at Workplace
(Prevention, Prohibition and Redressal) Bill, 2012. Sir, it is a very important
legislation which is going to give confidence to crores of working women in this
country. Sir, we know that atrocities and crimes on women are on the rise in the
country. We have been witnessing many cases of sexual offences around us, and we
have been witnessing continued denial of justice to thousands of sexual harassment
crime victims in our country. Sir, I would like to share the anxiety expressed by Dr.
Najmaji and Dr. Prabhaji about the implementation of these kinds of laws in our
country. Sir, we know that the implementation side is very poor. Unless we ensure
proper implementation of laws, what is the use of bringing more and more new

legislations? So, I would like to start my speech with that point.

Sir, this is a very good Bill, but it is unfortunate that women in this country
had to wait for a long period of 15 years for this legislation, after the Supreme Court
judgement on Vishakha vs. Rajasthan Government. This thing happened in 1997. So,
for 15 years, we had been waiting for this legislation, which should be noted. So,
that kind of delay should not happen in cases relating to women's legislations. Sir, I
take this opportunity to salute the brave woman, Bhanvari Devi, from Rajasthan, a
very ordinary saathin, who was gang-raped by the upper caste goons. But she
fought very bravely with the help of Vishakha and other organizations. Sir, on behalf
of the working women in this country, I would like to express my gratitutde to the
hon. Supreme Court for giving women in this country a strong weapon to fight for

their right at work.

Sir, there are many positive aspects in this Bill. Because of time constraint, I
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am not going into the positive aspects. I would like to highlight some of the gaps,
some of the weaknesses in this Bill. I would like to appreciate the Government for
including the unorganzed sector in this Bill, I think, before going to the Standing
Committee, the unorganized sector was not included, but it is included now. But i
would like to know about the methodology of implementation of this Act in the
unorganized sector. I think, a proper mechanism should be there when we handle

this kind of legal protection for the unorganized sector.

Sir, the women staff in the Armed Forces and police services, women students
and staff of all schools and educational institutions must also be expressly included
under the Bill. In the unorganized sector, the restriction about the number of workers
to less than ten should be done away with. The Bill needs to be amended to rectify

these weaknesses and loopholes.

Sir, I strongly object to the inclusion of Clause 14 which allows for penal
action against the complainant in the Bill, which will defeat its very purpose. How
can any law begin on the premise that a complaint may be malicious or false? This
seems to codify the age-old prejudice against women and institutionalizes it. The
women organizations had repeatedly asked for the removal of the 'complaint with
malicious intent' Clause. This not only goes against the Vishaka guidelines, which
explicitly state that the complainant should not be victimized in any way, but also

completely undermines the victim's ability to file complaints of sexual harassment.

Sir, the Standing Committee also noted this aspect. The women victims of
sexual harassment at workplace are in an extremely vulnerable position. As a woman
activist, my experience has been that in many of the cases allegations of falsehood
and malicious intent are invariably levelled against them. Hence, this clause must be
removed from the Bill. Sir, the Bill seeks to give preferred treatment to the accused
by protecting his identity. While the identity of the complainant need not be known,
there is no reason to extend this protection to the accused otherwise these incidents
would not even come to light. Sir, there are many laws for protecting marginalised
groups, weaker sections, women, SCs/STs, etc. in our country but majority of these
sections do not enjoy the legal protection because of poor implementation, lack of
awareness and the gender system on the part of the legal system and police system

which are supposed to be the champions or supporter or helper in the
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implementation of this kind of legal protection. Sir, as Justice Verma Committee
Report has stringently criticised the Government's Sexual Harassment of Women at
Workplace (Prevention, Prohibition an Redressal) Bill, 2012, I would strongly suggest
of referring this Bill to a Select Committee which in consultation with the existing
Vishaka complaint ICCs, women's group and other stakeholders for substantial
redreafting of the Bill. I would also requesting the Government to make further
coordinated efforts with all the Ministries having a crucial role in the implementation
of this law so that crores of working women in this country can work and live with

more confidence and dignity. Once again, I am supporting the Bill. Thank you, Sir.

SHRI D. BANDYOPADHYAY (West Bengal): Sir, I rise to support the Bill.
There is no question that it should not be supported. But I have some doubts about
the possibility of its being properly implemented. The experience that we have
regarding the Protection of Women from Domestic Violence Act, 2005 shows that law
is almost a non-starter. Sir, 19 States have no scheme for implementation of that Act,
four States have no separate budget for it. Lack of uniformity and transparency in
budget is a severe hindrance to the effectiveness of the Act. Now, it is very simple
for any ruling establishment under pressure of public opinion to promptly go
through a legislation and to think that it is enough for them to discharge their moral
as well as legal obligation to the electorate. But what happens thereafter? I full
support this Bill, but what has happened to the Domestic Violence Act? How many
cases have been filed How many cases have resulted in conviction? What has
happened to the original complainants? Are they still part of the family or thrown
out? No one knows anything about it. So, while fully supporting it, I only suggest
that now the Panchayats have, at least, 33 to 50 per cent women members; at the
Gram Panchayat level women members should be given the power of vigilance and
action under this Act as well as under the Domestic Violence Act. Otherwise there
will be no case from any of them. Therefore, Sir, I would, through you, ask the
Government to have a relook at the whole thing and do not depend on the same
statutory Collectors, Sub-Collectors, Thanedars, etc. They will be there under the
Criminal Procedure and IPC but they need to be supplemented and they can be
supplemented only through civil power. That is why the women already in

Panchayats should be fully empower to do this.
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I have another point to make. I am deeply grateful to hon. Member,
Heptullaji, for adding to my knowledge that 48 Acts are already in existence
pertaining to women. I did not know this. I thought there are only 25 or so Acts. I
have been in civil services for 36 years. I have, now, been in the public life for quite
some time. I never knew that there are 48 such Acts. I suggest that there should be
three separate courts for women cases- one for civil matters, one for matrimonial
matters and one for all other criminal matters. But don't touch the IPC. Let the IPC
remain what it is. These are all additionalities to the IPC. The IPC does not cover
many other things that we have been talking about. So, may I request the
Government, through you, to seriously consider for having three types of courts for

the protection of women - civil, matrimonial and criminal.
With these words, I wholeheartedly support this Bill.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I rise to support the Bill.
I also congratulate the hon. Minister for bringing forward this much -awaited Bill
because it has been a long way since we supported and ratified the CEDAW. After
the Vishakha Judgement we saw that in spite of the guidelines laid down by the
Supreme Court in the Vishakha case, it was seen that it was not adhered to by the
agencies that were supposed to adhere to these guidelines. Of course, last but not
the least, it reaffirms confidence in women that their fundamental rights, that is, right
to live, and not just live but right to live with dignity, and right to parties any

profession or occupation or trade, stand strong.

On the one side, we see that we formulate several policies and encourage
women to become equal partners in reaping fruits of development in our country,
but, on the other side, we see that ever time a step is taken forward by way of
policy for letting women come forward, there is a problem that the women face by
way of several issues that need to be addressed. Therefor, the point that there are
already too many laws, I think, may not stand strong footage because every time
there is a new problem and we have to abate the problem. Therefore, laws and
legislations need to be made in that direction. It is the unfortunate Delhi incident
that really propelled to let out the steam out of citizens about what is happening to

women, especially with regard to their safety.

We see that women, in their lifetime, have a horizontal canvass. One is at
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home that has lately been addressed by the Domestic Violence Act, the second is at
work place which is being addressed through this Bill, and the third is at public
place which, I feel, needs to be taken up in the near future to, probably, make
policies. Laws may not be necessary, but policies certainly to make cities and towns
gender-friendly so that women feel safe. I am very happy to see that there were a lot
of organizations that were saying that domestic workers have not been covered in
the initial draft that was made. It is very heartening to see that this section of the
society, which is the most vulnerable section, has now been covered and, therefore,

the law, in its whole entity, addresses various sections of society.

I would like to point out one section which really worries me and, that is,
clause 14, that Madam has also addressed to. It is punishment for false or malicious
complaints and false evidence. We have to take into consideration that when a
woman makes a complaint she thinks thousands times because it is her credibility
and her honor that is at stake and, therefore, it is very rare that a women would
make a false complaint. The second issue that we need to take into consideration is
that the Internal Complaints Committee and the District Complaints Committee are
both run by almost non-legal entities. Of course, it needs a provision that they may
or could have a person who has experience in social work or has a legal knowledge.
As far as the Local Complaints Committee is concerned, it says, "Preferably have a
background in law or legal knowledge." Take for example, in both these committees,
a person with legal expertise is not taken and that committee is working as if it is a
civil court, following all the procedures laid down by the Civil Procedure Code. In
that case, Sir, it will be very difficult for that particular committee to appreciate the
evidence that has come forward and then to bring that lady under the malicious
complaint which has been filed. I also want to bring to the notice of the hon.
Minister that already, there exists a law. Chapter XI of the Indian Penal Code relates
to false evidence and offences against public justice. There are several sections
which make giving false evidence and fabricating false evidence punishable, and it is
not just simple punishment but it is seven years' punishment. So, I feel this kind of
a provision, where, while trying to give protection to a woman, you are also keeping
a Damocles' sword in front of her, will be as good as creating a fear in her mind that

she may file a case, but, then, probably, she might have to face this kind of a charge
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that the complaint is malicious. So, this itself will keep her away from filling that
complaint. Sir, I would also like to bring to your notice a survey which has been
conducted in this respect. This survey was conducted by the Centre for
Transforming India, a non-profit organisation. It says that among 600 female
employes working in IT sector across India, 50 per cent reported to have been
subjected abusive language, physical contact or superiors seeking sexual favour.
About 47 per cent did not know where to report this. About 91 per cent did not
report for fear of being victimised. So, this is the position of women in our society.
Therefore, that the victim fears reporting a crime itself speaks volumes of the reality
of the Indian women. Therefore, I seriously feel that the hon. Minister should give
consideration to deleting this clause to give more teeth to this specific legislation. I
would also like to bring to the notice of the hon. Minister, through you, Sir, as
Najmaji rightly said, that it is fine that this legislation has mentioned 'sexual
harassment' in its title itself, but in future, probably, the word 'harassment' should be
continued. I would like to cite an example. Take for example, an employee calls a
woman for a cup of tea and she does not go. He may take that amiss and start
harassing her. This law itself allows a woman to get compensation if she is in a
mental trauma, suffers pain, emotional distress, loss of career opportunity, etc. Under
this condition, if she is undergoing mental trauma just because she did not accede
to that invitation, he does not fit under any of those sub-clauses. There are no
physical contact and advances. There is no demand or request for sexual favours.
There is no making of sexually-coloured remarks. There is no showing of
pornography. There is no other unwelcome physical, verbal, non-verbal conduct of
sexual nature. So, he does not fall under any of these clause, but, at the same time,
she is being subjected to harassment just because she did not accede to that
invitation. Therefore, I feel, Sir, maybe, this law gets passed at this point of time, but
in future, even harassment of woman should be made punishable and that would

really make the legislation even stronger.

DR. NAJMA A. HEPTULLA: Actually, it should be dropped. It is not

necessary that every time we talk about sex, sex, sex.

SHRIMATI VANDANA CHAVAN: Absolutely. As far as implementation is
concerned, Sir, there are two, three things which I would like to bring to the notice

of the hon. Minister. One, clause 4(1) talks constitution of an Internal Complaints
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Committee. It shall be constituted at all administrative units where the offence can
take place. Actually, the NCW in the draft Bill circulated by the Ministry of Women
and Child Development, suggested that wherever the offices are located in different
places, as far as possible, that Committee should be provided. It is very difficult to
find the kind of people that we are expected to put on that Committee. NGO
representation is also another aspect. NGOs or associations committed to the cause
of women have to be the members of this Committee. Sir, as far as the Economics
Census of 2005 is concerned, there are at least six lakh establishment that employ
ten or more people. Now where do we find those kind of NGOs? There is no data-
base on NGOs, but with our experience as elected representatives, we see that,
probably, those kind of members of NGO's may not be available. Thirdly, Sir, people
with legal background should be a must in every Committee and, therefore, that kind

of amendment, or, possibly, in future, that kind of change, needs to be made.

Another very glaring gap which I would like to bring to the notice of the hon.
Minister is regarding clause 2(g). Clause 2(g) defines 'employer'. Amongst the
various categories of 'employers', sub-section (iv) says 'in relation to a dwelling
place or house, a person or a household who employs ..., This is for the domestic
worker. As per Clause 2(0) 'workplace', even includes, in sub-section (vi), a dwelling
place or a house. Now, Sir, Chapter VI talks about duties of an employer. That
means, even all these people, who are employing domestic workers, are bound to
follow the duties of employers. And what are the duties of employers, Sir? Clause 19
says, 'every employer shall (a) provide a safe working environment at the workplace
which shall include safety from the persons coming into contact at the workplace.' It
is fine. Then, I come to clause 19(b). Sir. this is where, I think, is some gap or
anomaly which needs to be addressed. It says, "Display at any conspicuous place
in the workplace, the penal consequences of sexual harassments; and the order
constituting, the Internal Committee under sub-section (I) of Section 4," Sir, that
means, in every house where a domestic worker works, it is expected by law that we
need to put a plate saying that 'this is my duty and there is a complaint committee
to which the domestic worker can get access to." Under the duties of employer, in
19(c), it also says, 'organize workshops and awareness programmes ..." Sir, now this

is again not possible for a household which has a domestic worker working there.
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Sir, I feel it would be the duty of the Government for which there is another clause
24 which says that it will be the duty of the Government along with NGOs to create
awareness amongst women and domestic workers as to what would amount to

sexual harassment.

Sir, these are a few points and gaps which I feel need to be addressed. All in
all, it is an all-pervasive legislation. I would also look forward in future that women
safety is addressed to in public space. Especially, after the incident in Delhi, women
safety has become a major issue. In the city which I come from, Pune, we have
moved a policy where we are trying to make Pune a gender-friendly city. The simple
thing like having glass doors to elevators just creates a feeling of security and
safety to a woman. We have several metro stations underground or subways where
having some shops itself makes you feel that you are safe in a subway. There are
several such steps which needs to be taken to make sure that women are safer in

public life and public spaces also.
Thank you very much, Sir, for giving me a patient hearing.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Ms. Vandana

Chavan, for your impressive maiden speech. Now, Dr. Ashok Ganguly.

DR. ASHOK S. GANGULY (Nominated): Sir, I am very pleased to rise to
support this Bill. Harassment of women in India is now not only a national shame
but also a national burden. This Bill is part of a series of actions that need to be
taken to publicise and kept on the front burner, if it is not going to end up like so

many past legislations which were supposed to protect women in India.

I think, one of the landmark Bills which has had a very major impact,
especially, at the workplace is the Whistle blower Act, which defines the 'whistle
blower'. More importantly-as somebody has said about false accusation and
harassment- I think, women who complain about sexual harassment, wherever it

might be, need a Women Complainant Protection Act also.

I request the hon. Minister, through you, Sir, to consider this as a special
provisions so that women can come forward more readily, and not be afraid of being
harassed after they go back to the workplace. I think the fear of harassment and

embarrassment is a major issue that we cannot underestimate. We have to make a
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start somewhere, although, this is not a solution to the problem. And this is not
only a problem of India; it is a global problem. It is not going to be solved tomorrow
or the day after. You have to build up the bricks that eventually become a social
shame for the people and a country who do not change the basic measures to

protect 50 per cent of its population.

Since it is a Bill for protection of women at the workplace, I think it should be
made compulsory, hon. Minister, for Annual Reports of Companies to have a section
on incident of sexual harassment of women, the status about what the company has
done during the previous year, as we require them to do for safety, as we require
them to do for minority shareholders, etc. It should clearly describe as to what they
have done. I think this should be made compulsory. The hon. Minister may kindly

request that this be incorporated in the proposed Companies Act.

Secondly, a lot of women who now work in shifts, especially in the BPO
sector and the IT sector, and even in certain manufacturing sectors are provided
with transportation after certain hours. The transport companies, transport
contractors, etc., have to be certified and they should have their police records
updated, periodically so that when there is harassment, or, when there is a
complaint, such persons can be traced and action taken. This is now becoming
compulsory, for example, for buses which deliver children to schools, Major crimes
that take place even after dusk and early morning are by transport contractors and

drivers and their associates who get involved in it.

Thirdly, I think there must be both special and mobile courts like ambulance
are there to carry I the injured or there are mobile pharmacies in remote places. There
have to be mobile courts, staffed by women, where women complainants and not be
afraid of the surroundings and the social stigma that comes with complaining about
harassment at a workplace, whether it is in rural India or whether it is in urban India,
because normal policing is not going to be able to implement what is intended in

this act.

So, I request the hon. Minister, through you, Mr. Vice-Chairman, to kindly
consider the availability, the visibility of instruments of delivering justice and succor

to women who suffer silently whether under domestic circumstances or in public
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places or at their workplaces. You have begun a campaign. This campaign is going
to build up; it is going to take years to have any impact at all. We are very grateful
to be a part of this group in order to support you in whichever way we can because
this is a problem of national shame and burden which we must deal with in an

uncompromising way. I thank you, hon. Chairman.

DR. BHARATKUMAR RAUT (Mabharashtra): Thank you, Sir, for giving me
this opportunity. Sir, when I support the Bill and my party supports the Bill, I do it
with a pinch of salt. However, this Bill is very well intended, but it is a very naive
exercise, or, perhaps a very hus-hush exercise, a hurriely-done exercise without good
homework. Even if this well intended Bill is passed, it will only remain a piece of
legislation. I don't think that it will come as a help to women, especially those who
are working. That are you going to achieve by passing this Bill? The provisions in
the Bill are already there in many existing legislations. Here, we are talking only
about women. Here woman is a central point and, therefore, we are doing this. In
clause 2, you say about 'workplace'. As per this clause, 'workplace' includes
government offices, private sector companies, NGOs, hospitals and so on and so
forth. We have forgotten to put multi-national companies in this. They come here
and operate here. Don't they come under Indian laws, or, can we say that they are
foreign companies and they can behave the way they want? It is not so and even
the Government does not seem to think so. But it happened because we have not
done the homework properly. Another thing is 'harassment'. Najmaji and Vandanaji
have rightly pointed out about it. The Bill defines the 'sexual harassment'. Some five
points have been given here. I don't want to repeat them. Is that the only trouble
that women employees face while working in cities like Mumbai and Delhi or even in
remote places? Is that the only thing? 'Sexual harassment', when it comes to
physical, is one part of it. There is much more than sexual harassment which is
happening all over the places. Take, for example, promotion. While giving promotion,
there are complaints. As a person working in public domain and earlier as a
journalist, I used to get complaints that being a woman she is neglected while
getting promotion. Doesn't it come under this Bill? As per your definition, it doesn't.
But it should be there. Now I come to another very simple thing. There are
employees in a company, small or big; there are industrial or commercial

establishments where men and women work. In my opinion, if this law has to be in
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force, there should be a special provision for women employees as far as their wash-
rooms are concerned. In many places, it is not so. What do you do about it? We
have to specify all these things in this Bill. Sir, I know some companies in Mumbai
and Delhi where there is an unwritten but well-obeyed and well-followed rule that
women should not be employed beyond this level. I can give you ten examples. Isn't
it sexual harassment? In my opinion, that is the biggest sexual harassment. Here you
are negating an opportunity to a women. But that is not mentioned in this Bill
because no homework is done here in this Bill. And, these are reputed firms; forget
about smaller firms. They say that if they employ women, they will have to give
them maternity leave, they have to give them transport after certain hours; so why
take the jhanjhat, and they don't employ women. If this is the situation in India,

then only mentioning 'sexual harassment' does not cover everything.

Sir, there are some businesses, some sort of jobs which go 24x7. For example,
people in call centres, medical profession, journalism, media and telephone operators
work round the clock. In these jobs, we cannot have any system by which we can
say that only woman will come for 'X' hours and they will not work beyond X'
hours. But, it so happens that in some establishments, because women have to be
provided transport in the evening, they are restricted to certain period of time and
they are denied work during rest of the time. (Time-bell rings) So, here also, we have

to say the same thing. Sir, I will take only two minutes more.

Another thing is that in this Bill, we are holding only employers responsible
for many things. I am not employers' representative. But I think it would be
unjustified and, therefore, it will not stand in the court of law when we hold
employer responsible for certain things, for example, a place where a woman
employee, or a male employee, is in constant contact with outsiders, like journalists
come in contact with outsiders very regularly. If one of the outsiders makes some
advances or makes some comments about a women employee in an office, as per
this law, the employer is held responsible. How can you hold the employer
responsible for the behavior of an outsider? This is a small thing that I have told
you. But, what do you do in the case of a ticketing clerk in airlines? Here, social
education is very necessary. But, this Bill has been brought only to save face, and,

therefore, I think, a better exercise would have brought a much better Bill. I wish the
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hon. Minister, after getting the Bill passed, would go back, do the home work

properly and will come back with a better Bill.

SHRI RAMA CHANDRA KHUNTIA (Odisha): Sir, I rise to support the Sexual
Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Bill,
2012. T am very much grateful to the hon. Minister that she brought this Bill. I also
thank Dr. Manmohan Singh, the Prime Minister, and the UPA Chairperson, Mrs.
Sonia Gandhi, who have brought this Bill before the Parliament for the protection of

women workers at workplace.

Sir, at the outset, I must clear that this is a Bill to protect the women workers
at workplace. So, there is a difference between women being sexually harassed or
abused in any other place and women workers being sexually harassed or abused in
a workplace. That must be understood very clearly. Some people were asking here as
to what was the necessity to mention the word 'sexual harassment'. It is necessary
because in our country, we have around 49 Acts, industrial employment standing
orders and service conditions to take care of other harassments at the workplace,
but to address the issue of sexual harassment, it was very much necessary to
mention the words 'Sexual Harassment of Women at Workplace' in the title of the
Bill. For this also, all trade unions, including INTUC, were demanding to bring this
Bill. The International Labour Organisation Building and Woodworkers International
and the international community were also putting pressure to bring this Bill. At the
outset, I would also like to thank the Government for bringing this Bill in a proper
shape before the Parliament. As it has been said, there are many issues which have
to be taken up. We have cases where higher officials also harass the workers. We
had a case of a Chairman of a Public Sector Undertaking, NALCO, harassing a
woman in a big hotel in Mumbai for giving her promotion. Later on, he was
suspended, and, ultimately, he was dismissed. There are many incidents. I want to
draw your attention to a shocking incident which happened last Tuesday, "A 15-
year-old girl from a family of poor workers from Assam was raped by manager
Chintu Singh. When the matter came to light, the owner, Ramchandra Singh, offered
Rs. 500 to the girl's family and suggested a compromise, sub-divisional police officer
M.K. Choudhary told the Hindu. Mr. Choudhary said the labourers were beaten up
when they voiced their protest. The manager's two aides, Deepak Singh and Satish

Kumar Singh, have been arrested for abetment. However, Chintu Singh has escaped
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across the border to Nepal." This is the incident of a worker of brickklin in Bihar.
This is not the only incident; there are thousands of incidents which occur all over
the country. We just had an incident of Nirbhaya, which took place in Delhi. We
know the incident of rape and murder, which happened in Pipli in Odisha. We know
the incidents of rape and murder, which happened in Maharashtra, Rajasthan, Bihar,

UP and many other places.

Some people are saying that we have the law of the land but whether it will
be implemented. The question is whether it is a case of general harassment, or, rape,
or, rape at a Workplace, or, sexual harassment, whether we are sincere to implement
these laws. Who are the people responsible to implement these Acts? We all have to
think over it very seriously. Everybody is pointing fingers and showing figures to
the Government or the political party, whichever political party it may be. But, I want
to ask a question. If the law is not implemented in the country, is the society civil
servant, media or judiciary also not responsible for that? How many cases, rape
cases, murder cases, are pending in the courts, and, who has to take a decision?
Why is the judiciary not taking decisions? Why has the judiciary not disposed of
the cases? Can the judiciary also assured to the general public that the rape cases,
murder cases or sexual harassment cases, which are pending in the courts, will be
disposed of within two years? If the case is disposed of and the culprits are
punished, definitely, all the people will be afraid of the law and will not commit any
offence. You may pass a number of legislation in the Parliament but in the name of
deferment of the court dates, in the name of absence of witnesses, the cases will be
deferred, and, the poor woman, who has been raped or sexually harassed, will
continue to be deprived of justice. We cannot afford to have this situation. It may
so happen, as Madam also gave an example, that till the young woman become old

and dies in her remote village, the case will not be disposed of.

Now, we have to take to task each and everybody in this country. It is a
matter of great shame. We feel proud that this is a country of Sita, this is a country
of Anusuiya but, in this country, the women are being raped on the street and we
are all silent spectators! We only blame each other. If it happens in Delhi, we blame
the Central Government. If it happens in a State, we blame the State Government but

what are we doing. The first question that we have to decide in this country is
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whether we can dispose of all the murder or rape cases within a stipulated time of
two years. Within one year or two years, such a case must be disposed of, and, the
culprit must be punished. I think, that is the first thing, on which we should take a

decision.

The second thing is as to why these murder, rape or harassment cases are
happening. You go to a cinema hall, 80 per cent of people are male. You go to a bus,
80 per cent of travelling people are male. You go to the aeroplane, you go to the
train, 80 to 90 per cent of the travelling people are male; hardly ten to twenty per
cent of them are female. In Army also, we have millions of soldiers but only one
thousand of women. That is the main reason for harassment. If out of one thousand
IAS officers, five hundred are women, if in the Army a minimum of twenty thousand
or thirty thousand are women officers, if in cinema halls fifty per cent are women, if
in Rajya Sabha, in Lok Sabha, in State Legislatures the number of women are more,
I think, nobody will dare to harass or rape women in this country. Are we working
for that? They were talking about the employers. I think, the most discriminatory
part is that private employers do not want to employ women because women will
take maternity leave, women will not be willing to work after six and because
sometimes there is also apprehension, as you were telling, that a woman may make
a complaint for something. Not only sexual harassment alone, if an employer,
whether a Government corporation or the Central Government, is denying
employment to a woman on gender bias, they should also be liable to be punished.
On gender bias, if anybody is refusing employment, that is also an offence because

that is also discrimination against the women.

Sir, I want to mention here one thing. It has been mentioned in clause 9 of
this Bill that the complaint has to be filed within three months. I think that is also
not correct. Today, I read in the newspaper, and it is a major of great shame, that
after nine years, punishment was given to a father who had raped his daughter. This
is the thing that is happening. so, if you say that the complaint has to be made
within three months, a woman can even be confined for three months so that she
does not make the complaint. The workers may be threatened, the officers may be
threatened. She may not be able to make the complaint within three months and you
say that after three months, her complaint will not be taken into consideration. I

think this is not fair. I think there should not be any time limit for making the
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complaint, especially for women. Also, clause 26 talks about the punishment for the
employer. Ganguly sahib was also mentioning about the punishment for the
employer. It seems that we do not want to punish the employer. The employer is
liable by the law to comply the provisions of the law. If the employer is knowingly
not complying with the provisions of the law, he or she is liable to be punished.
Here, you are keeping fifty thousand rupees as punishment. I think, we should also
add imprisonment for six months or one year or something like that. Punishment of
fine is not a big punishment. We know that many employers are very good
employers. As a trade union leader, I have come across many employers who are
very good employers. But there are also some bad employers, like some workers can
also be good and some of them can also be bad. Now, the question is, if the
punishment is lenient, the employers may not be that interested to comply with all
the provisions of the Act. So, my request would be, if the hon. Minister can also
consider adding six month imprisonment or one year imprisonment with the
punishment of fine of fifty thousand rupees, it would be more beneficial for the

women workers.

If you go through the details, I can give you an example, it is not only the
case in the ILO. It happened in Singapore and other countries also. In a developed
country like Singapore, they are also trying to hide the sexual harassment case at
workplace. One woman organisation pressurized the ILO and ILO made a survey
which says that sexual harassment is common at the workplace. The survey says,
"Out of 272, 54 per cent in 92 companies had experienced some form of sexual

harassment at workplace".

And, 12 per cent had received the threat for termination in case they made a
complaint to the employer or higher authority or the Government. So, this is the
Report of the ILO and it is going on. In this case, if you look at America, the sexual
harassment law in America is also very strong. Sexual harassment is an illegal form

of sexual discrimination under American Civil Rights Act.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Khuntia, one minute
please. I would like to take the sense of the House. If the House agrees, we could

continue this debate and finish off this Bill. There are 4-5 speakers.
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SHRIMATI RENUKA CHOWDHUARY: Let us complete this.

SHRI RAMA CHANDRA KHUNTIA: Sir, we can complete this. I am

concluding.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): I think the reply will be very

short. Okay, the House agrees to continue.

SHRI RAMA CHANDRA KHUNTTIA: So, they have a formal policy which
prohibits sexual harassment at workplaces. They have made a policy. As a result, if
we look at the situation in the USA, cases of sexual harassment have been reduced
to a greater extent. In 2001, the number of cases of sexual harassment was around
15,000. Now, it has been reduced to around 11,000. That means, a strong law for
sexual harassment has yielded good results in the USA. We must expect that if this
law is implemented properly, we can also get better results. So, we all must
understand that this is not a situation just of workplace or outside. The issues of
women are coming up in this country and it is our joint responsibility to respond
positively to resolve those issues. I think, we full support this Bill and we also
expect that judiciary, media and all the people in the society would support it so that
the culprits can be punished at the right time. I think, punishing the culprits and
creating an opportunity to make 50 per cent space for women in the work place and
society, in the service, in the employment and everywhere will give a handle to

resolve the issues of women in this country. Thank you.
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SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Sir, I welcome this Bill
and congratulate the hon. Minister for bringing this legislation before this House. It
is an important legislation which protects women against sexual harassment at
workplace, since gender-based violence is one of the forms of discrimination that
seriously inhibits women's ability to enjoy rights and freedom on the basis of

equality with men.

Article 11 of the U.N. Convention on CEDAW talks about what constitutes
sexual harassment. But this recommendation, to which India is a party, was given
way back 1992, that is, 20 years ago. And, it is unfortunate that it is becoming law
here after two decades! Anyway, it has come now, and I am thankful to the hon.
Minister for bringing this Bill. Secondly, Clause 2(n) defines what constitutes sexual
harassment. But, if you look at sub-clause (v), it says, "any other unwelcome
physical, verbal or non-verbal conduct of sexual nature" would constitute sexual
harassment. This clause appears to be vague as it does not clarify what constitutes'
unwelcome physical, verbal or non-verbal conduct.' I request the hon. Minister to
clarify this. Secondly, eve-teasing in our country is the most common practice and
girls at schools and colleges are victims of this. I had gone through the Bill to find
out whether eve-teasing constitutes sexual harassment. But, nowhere in the Bill has
it been mentioned that eve-teasing constitutes sexual harassment. The hon. Minister
only copied whatever Supreme Court has prescribed in the Vishaka case. I think the
Government never thought about other forms of sexual harassments. So, I request
the hon.Minister to include 'eve-teasing' as sexual harassment under Clause 2(n) of

the Bill.

The second point I wish to make is that the Bill has kept out domestic
workers working at home. Sir, there are 47.5 lakh women registered as domestic

workers in the country. And, if you take into account the unregistered women
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domestic workers, it runs into a few crores. Most domestic workers are poor,
illiterate, unskilled and come from vulnerable communities and backward areas. Now,
I think, after a lot of persuasion, the hon. Minister agreed to include all domestic
workers under Clause 2(e) of the Bill. But, Sir, what about those who constitute five
to seven times of registered domestic workers? The Bill deprives them access to an
efficient redressal mechanism in getting protection from sexual harassment. The
purpose of this Bill is defeated if they are not included, because they constitute a
large chunk, larger than any other woman group. So, I request the hon. Minister to
find a mechanism so that they are also covered under this. The Bill does not make
it clear if the recommendations made by the Local Committees under Chapter III are
binding and have to be mandatorily implemented by the employer. I request that
recommendations of the Local Committee should be made binding and also ensure
that no further inquiries be initiated. Otherwise, there will be committee-after-

committee and the women are deprived of justice.

Sir, I have a strong objection to Clause 14 of the Bill, which seeks to punish
false or malicious complaints. I fear that cases of harassment will fall between the
cracks of the new Bill. Here, I would like to give an example. A woman is working in
an advertising company, and she was asked by the Director to prove the sexual
favour that her supervisor had verbally demanded. Now, Clause 14 of the Bill asks
for evidence of such acts that often would be done in an implicit or clandestine
manner. How can she produce evidence in such a case? Besides, if she fails to
prove harassment, she would be prosecuted. Certain forms of sexual harassment
cannot be proved beyond reasonable doubt as may be possible with physical injury
or other crimes. In such a situation, it is very unfortunate that the lack of proof of a

crime makes the complainant liable for punishment.

Lastly, Sir, according to the Workplace Sexual Harassment Survey conducted
by Centre for Transforming India, a non-profit organisation, among 600 female
employees working in the IT sector across India, as many as 50% women reported
to have been subjected to abusive language, physical contact or had superiors
seeking sexual favours; 47% female employees did not know where to report sexual

harassment and 91% did not report for fear of being victimised.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much. You

can lay it on the Table.
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SHRIMATI GUNDU SUDHARANI: Sir, a victim fears reporting a crime speaks
volumes of realities of women's lives. To add a clause of prosecution for women in

the Bill is a definitive strategy to strengthen women's fear and ensure silence.

Sir, finally, I would like to conclude by saying that this Bill should be taken
very seriously. We are passing so many Bills, but they are not properly implemented.
We are passing so many Bills, but they are not taken seriously. Sir, I support the Bill

brought forward by the hon. Minister.
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SHRIMATI KANIMOZHI (Tamil Nadu): Sir, on behalf of Dravida Munnetra
Kazagham and on behalf of the women of this country, I rise to support The Sexual
Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Bill,
2012. This Bill has come very late, at least, fifteen years late after the landmark
judgement by the Supreme Court in the Vishakha case. But it has finally come and I
urge the Members of the House to support it. While supporting this Bil, I would

also like to make some observations which, I hope, will be taken into consideration.

First, the Bill gives the definition for 'aggrieved women' under Clause 2(a). It
currently excludes the women, like, agricultural workers and the women working at
places, like, armed forces, police, woman students and woman staff of schools,
universities, coaching centres and other educational institutions. It is very important
that we include these women. These women constitute a large chunk of working
women in this country. It has to be included under the purview of this Bill to have
more meaning. Also, the definition of 'sexual harassment' under Section 2, includes
any one or more of the following unwelcome acts or behaviour (whether directly or

by implication) namely:- (i) Physical contact and advances; or (ii) a demand or



Government [26 FEB., 2013] Bill 439

request for sexual favours; or (iii) making sexually coloured remarks; or (iv) showing
pornography; or (v) any other unwelcome physical, verbal or non-verbal conduct of
sexual nature." Here, the catch words are 'unwelcome physical'. I would like to
suggest that when we determine 'unwelcome', it should actually be determined by
the victim, and not by any Committee or by anybody outside. Even Justice Verma
Commission has also recommended it. It is the victim who has to decide what
‘unwelcome gestures' or 'unwelcome activities towards her' are. If we do not do that
then, again, it will become another way to harass a woman or to find other ways to
get out. So, this should be taken into consideration. Then, I come to clause 9, how
a complaint of sexual harassment shall be made. It says, "Any aggrived woman may
make, in writing, a complaint of sexual harassment at a workplace to he Internal
Committee if so constituted, or the Local Committee, in case it is not so constituted,
within a period of three months from the date of incident and in the case of series of
incidents, within a period of three months from the date of last incident." Here, I
would like to bring to your notice two specific things. Firs, when we are taking
about agricultural workers or other workers, not many of them are capable of giving
a written complaint. Also, not everybody is really comfortable in writing or giving a

written complaint. So, it should also include 'oral complaints'.

The aggrieved persons or the victims should be able to go and give their
complaints orally. Insisting on making a complaint in writing by the victim, actually,
will be unfair to a large population of women. We all know that still, in this country,
women's education has not reached the desired level. So, we have to take this
aspect into consideration. With regard to limiting this to a period of three months,
Sir, you know of social pressures in the country and how the society looks at a
woman who makes a complaint of sexual harassment against anybody. So, it is not
very easy for a woman to convince herself to make such a complaint. Not many of
them complaint at the first incident. Unless it becomes repeated and intolerable, no
woman will make a complaint. So, if you are limiting it to three months, then you are
taking away the right of many women going and making the complaint. This law has
been brought forward to protect them. But by limiting the time to three months, you
are, actually, taking away a lot than what you are giving. Sir, one more thing which
I would like to bring to your notice is this. Clause 10(1) of the Bill says, the Internal

Committee or, as the case may be, the Local Committee, may, before initiating an
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inquiry under section 11 and at the request of the aggrieved woman take steps to
settle the matter between her and the respondent through conciliation, provided that
no monetary settlement shall be made as a basis of conciliation. This seems to be a
direct violation of the Vishaka judgement. Moreover, how can there be a conciliation
in a case like this? Law cannot encourage this. This is not a settlement, this is not
a business contract or anything else where a conciliation can be achieved over the
table. This is, actually, a violation. There can be no conciliation and I don't think the

law should even mention this or take into account conciliation.

Fourthly, Sir, in the one hand, this legislation will bring a great empowering
effect to the working woman across the country, on the other, clause 14 seems to be
working against the purpose of this legislation. Clause 14 relates to punishment for
false or malicious complaint and false evidence. It says, "Where the Internal
Committee or the Local Committee, as the case may be, arrives at a conclusion that
the allegation against the respondent is malicious or the aggrieved woman or any
other person making the complaint has made the complaint knowing it to be false or
the aggrieved woman or any other person making the complaint has produced any
forged or misleading document..." Then, they can take action against this woman
who has made the complaint. I humbly submit, Sir, that this provisions will end up
nullifying the very purpose of this law. We know how society works against women.
They would rather not hear about it and no company would rather hear about sexual
harassment within their campus against women. If you are, actually, going to turn
the tables against the women who are finally coming forward to make a complaint,
then, there are other was in law to take care of this. Like, if you are giving false
evidence with a malicious intent, there are other sections in law to take care of it. So,
if you are going to include this in this Bill, actually, there is chance to turn the
whole thing against the woman who is making a complaint. So, I kindly submit that

this has to be taken into consideration seriously. Thank you, Sir.

SHRIMATI RENUBALA PRADHAN (Odisha): Mr. Vice-Chairman, Sir, I am
thankful to you for giving me this opportunity to speak on this Bill.

I welcome the Bill as the women in their workplaces are harassed severaly
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despite several existing provisions. A number of working class women are being
harassed, sexually-exploited in different forms by their higher bosses in the working
places. Many of them do not ventilate their plights either due to social taboo or fear

of their higher officers.

I urge the Ministry to make such provision by constituting separate
independent forum to ventilate the grievances particularly related to the sexual
harassments of the women at their workplaces in district and block levels. The
independent forum should be constituted only with woman members so that the

victimized women can ventilate their grievances properly.

Secondly, I also urge the Minister to ask each Government, semi-Government
and private offices and institutes to constitute a cell to look into the grievances of

the sexual harassment of the women at their workplace.

Although the Government had directed it some years ago, the same was not
materialized in several offices. It should be made mandatory. Sir, the Government
should make it clear in the Bill as to how it would deal with the Sexual harassment
of those women who work in the unorganized sectors. It is seen that the females
who are working in the unorganized sectors. It is seen that the females who are
working in the unorganized sectors are more harassed than the women working in
the organized sector. When they raise their voice, they lose their job in the

organization.

In some cases, the police also does not register the cases under the

provisions of the IPC when they go to police stations.

When the Government want to provide equal opportunity to the womenfolk
and to get rid of the discrimination against the women, I urge he Government to
incorporate some of these provisions so that the working women in both the
organized and unorganized sectors can ventilate their grievances without fear and
with an expectation to get justice. Sir, I want to give some suggestions in this
regard. In order to address the problem of assault on women, Special Fast Track
Courts should be constituted throughout the nation, at least, at all District and Sub-
Divisional levels so that the victimized women can seek quick justice. Thank you,

Sir.
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